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• • 	 • 	 • 

	

Member. 	• 	• 	Vice-Cha'jrman 

pgj 

p 
(V2 

61 

Lu 

a 	- 

h 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHREH, 

GUWAHAJI. 

C.P. NO, 13 OF 1998. 1 
I-- 

Shri D.D.  Bhattacharjee 

Petitioner 

— Versus 

1, Shri Ajit Kumar 

2. Shri N.K. Gupta. 

Contemners. 

— AND 

jJ THE MATTER OFI 

Additional show cause reply submitted 

by the alleged contemners. 

The humble Cbntemners submit their Additional 

show .cause reply as follows :-  

That the Contemners have already submitted their 

show cause reply stating that. the dues payable to the 

Contempt petitioners have already been paid and the 

receipt of payment has been acknowledged by them. 

That, while payment was made to the petitioners 

the applicant No. 16 9  Ram Prasad could not be paid as 

has he expired and there was no. claimant on his behalf 

till date this fact was not stated in the earlier show 

Contd.....  

a 



show cause reply and hence this additional show cause 

reply has been filed before this Hon'ble Tribunal 

stating the actual facts of the death of Ram Prasad.. 

It is, therefore, respectfully 

prayed that in view of full implemen-

tation of the Hon'ble Tribunal judgment, 

the contemp petition may be closed 

And for this 3act of kindness the 

alleged contemners Dhall ever pray. 

VRIFI CI4TION 

I, Lt. Cal. N.K. Gupta, alleged Contemner No. 2, 

do here by solemnly declare that the statements made in 

paras I & 2 are true to my knowledge, and the rests are 

my humble submissions before this Hon'ble Tribunal, 

And I sign the verification on this 	 th day 

of November, 1998 at Dimapur. 

(LG PTA 
Lt Cob 	tR 
Off icov Commanding 
310 Stn Wksp EM 

OECLARAN..i. 

ic7 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH AT GUWAHATI . 

0I(MPT 	
PETITION NO. 	°J..22! 

in o.A. No. 279 of 1996 	 —i:-• 

TH E  MATTER fiFEs 

A petition under SectiOn 17 of the 

Central Administrative Tribunal Act, 

1985 praying for punishment of the 

COntamners for nOn..compliance of 

Judgment & Order dated 10th June 
V 	

1997 passed by this HOn'ble Tribunal 

- AND 

• 	 IN THE MATTER 

Shri P.O. Bhat.tacharjee & 31 Others 

V 	 . 	 . 	Versus- 

• 	 • Union of India & Others 

-AND - 

• 	 IN THE.VMATTER OF : 	• 	• 	 • 

• 	 7/70 Labour  0.1), Bhatt8charjee 

	

V 	

0 ffice of the Commanding •0 ffjcer, 

V 	 V 	 .310 Station Workshop E.M.E, 	V 

	

V 	 • 	 V 	

C/o 99 AP0 	
V 

V 	 . 	

V 	...Peta.ta.oner 
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- Versus 

Shri Ajit K.umar 

Secretary Defence, Government Of 

India, New Delhi 

N. K, Gupta , Commanding Officer, 

310 Station Workshop, 

E,ME., C/o 99 A.P.C .  

., RaepPrdentaJContemflers 

The humble petition of th.eHV 

above named petitioner * 

MOST RESPECTFULLY SHEWETH: 

That your applicant and 31 others have 

filed the Original Application No 279 of 1996 before 

this Hon'ble Tribunal Praying for payment or Rteld  

HO usa RentA1lowanc.e  for which the petitioner & 31 

• 	 Others are legally entitled . 	 V  

That the Hor'ble Tribunal after hearing 

On bothe sides was pleased t0.pa ss  the Judgment & 

V 	 0rder dated 10-097 directing the. 'Reapondente/ 	V  
V 

	

	
COntemners to pay the Rie&d SysikvicKe House Pont 

Allowance to the applicants Of the 0riVinal Applica- V 

V 

	

	tion No.279 of 1996  as early as posuible at any 

rate within a.period Of 3(three) rnonthsforn the 

• 	 date Of receipt of the Order 	 V 	
V 

V 	

V 	

(Contd.) 
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Annexure- 1 is the photocopy of Hon'ble 

Central Administrative Tribunal's Judgment 

inO.IA.No. 279 ofi996. 

• 3) 	That,your petitioner begs to itate that 

the Reepondeata/Contemnera received the copy of 

the. Jtdgment & 0rder dated 10-0697 of the above 

case from - the Hon'blB Tribunal Registry,ánd from 

the applicant.Of the case 	 .. 

4) 	That your' petitioner begs to state' that 	• - 

the RespOndnta/COnternners after expiry of date 
I 

Of 3.lupleflentetiofl of the above mentioned judgment 

of this HOn'ble Tribunal the Reapondente/COntemners 

filed a Misc o,  Case before this HOn'bl Tribunal 

praying for extension Of snother'3(three) mOntha 

for implementation of the Hon'blcJribunal judgment 

dated 1O0'6970 Accordingly the Hon'ble'Tribunal 

granted 3(three) months time to the Respondents! 

Contemnere. In this period of extension of time 

the Respondents/COntemnera did not t-ke any steps 

for implementation Of the. judgment. But they filed 

another Migc, No, 83/98 before this HOn'bla Tribunal 

praying for another three months time for imple 

mentationof the Hon'ble Tribunal judgment. The 

Honle Tribunal after hearing the both parties On 

0604d.98 passed the Order that two months time 

will be sufficient f°r implementftion Of the 

judgment dated 10-6.-97 by the RespOndents. AccOr-

dingly the .Hon'ble Tribunal granted tøwo months 

ime from 6498 to implement the judgment & Order 

and it also hEld by the Hon'ble Tribunal that no 

further • extension will be granted to the Respondents 

C3ntemners. 
(Contd.) 
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Annexurea. 2 is the photocopy of the 

HOn'ble Tribunal ia such order an M3sc. 

Case dated 64980 

That your petitiOner beg's to stete'that 

npite Of a .cl'e8r direction give by this Hon'ble 

Tribunal, the R èepDnd ants/Cent emners have deliberatól 

not complied with the judgment and Order with a 

motive behind and no steps have yet be'entaken 

'for payment of the Allowance given by the T'ribunal. 

That your petitioner begs to atate 

that the Respondente/Contemners have shown cOmpiete. 

disregard, disobedience to  this Hon'ble Tribunal 

and have not cared to carry Out the judgment order 

passed by the HO'ble Tribunal and this amount to 

seriOus contempt Of court and as such, they deserve. 

the punishment for diaobedienc/disregard shown to 

thHon'ble Tribunal, by not implementing the 

judgment Of this HOn'ble Tribunal in O.A. 1io 279 

of 1996  

That your petitioner aubrnit.s that 

unless th%, Respondents/contemnes are h°14 up 

in cSae of contempt Of court , this Contemner 

will An not inlement the judgment & 'order passad 

by this HOn'ble Tribunal and as such it is a fit 

caGe that the Contemnirs,aspondenta'shou1d be 
" 	

directed to appear before the HOn'bl.e Trib'unal to 

explain as to why they have not yet 'implamented -

the judgment Of this HOn'ble Tribunal. 

(Contd..) 

'/,',. 
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8 .) 	That your petitioner submits that all 

the Respondents/Contemners deiberate1y and inten 

tionally disobeyed and dishonOured the judgment 

and order passed by the hon'biu. Tribunal and 

hence all of them are li.able to be pun.shed under 

the provision Of Contempt of Coert proceedings.. 

9) . 	That your petitioner submits that he 

has fiied this peti.tin bone f3.de end for the 

ends of justice . 

Under the facts circumstances 

mentioned above , it is ,,therefore, 

Rreepectfully prayed that your LOrdsh3p 

may be pleased tO admit this pet it3.on 

and issue contempt, notice to the Respond 

denta/Contemners to ShOW cause as to why 

they should not be punished under Section 

17 of  Central Admjnistratjve Tribunal 

Act, 1985 Or pasé such any other Order 

Gr Orders as the Hon'ble Tribunal may. 

deem fit and proper et 

Further , it is also prayed that 

in VjBW of the deliberate neglgence and, 

(Contd.) 
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The Applicants aggrieved for non 

compliance and non-payment House Rent Allowance 

in terms Of  the Hon'ble Tribunal Judgment and order 

dated 100697 passed in 0.A. No. 279/96 • The 

Contemners/R espondents have willfully , d elib erately, 

va.Olated the judgment & Order passed in 0 .A. No. 

279/96 by not implementing the direction, contained 

therein till date. Accordin9ly the RespOndent/ 

Contemner ae.iiab1e'for coflt:emptOf'court. proceedings 

and a.evare.punishment thereof ae. provided for 

under the law They may also be directed to appear 

in person and the charge of this HOn'ble T'rbunal- 

.. Affidavit. 



jo  

jfidavit 

I,T/7c .•Tp Bhattacharjee , labour 

serving under the COmrrnding Officer, 310 Station 

Workshop ,E:.M,E. ,C/o 99 A.P.0 do hereby solemnly 

affirm and declare as follOws : 

That lam the applicant No.1 4nO.A. No 

29/96 and also psta.ta.Oner of the above contempt 

petition and essuCh, 1 am fully conversent with 

the facts and circumstances Of the CSSB also being 

autOrised I em competent .tO...swear this affidavit 

on behalf of the applicant l lRx of the 0 .A NO. 279/96. 

That, the statements made in this petitiór. 

in paragraphs . 	 , 1 	 are true 

to my knowledge , those made in paragraphs 

• 	-.. 	 are being matters of 

record are trie to my information derived therefrom 

which Ibeleveto be true And the t. Areet are 

my humble ebmiesons before this Hon'ble Tribunal. 

And I sign this affidavit on thig 

day of June, 1998 at Guwahati . 

I dt *r is by . m  

Deponent 

Acate  

S$Ulemnly affirmed. before me b. 

the Deponent who is identifjed by 

Mr. Adil Ahmed ,Adocat . 

- 

e 
I 
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/ 	 IN THE CEN'lRAL ADMINISATIVE ThIBtNAL - 
GUWAHAT1 BENCH 

Original Application No.266/96 and series 

Ete of decision: This the 10th day of June 1997 

(AT KOFIIMA) 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

1. Original Application .No.2bb of 1996 

Shri Ham Bachan and 14 others 	 ... . . Applicants 

by Advocate Mr A. Ahmed 

-versus- 	 0 

Union of India and others 	 .. ..Respondents 
By Advocate Mr S. All, Sr.. C.G.S.C. 

Original Application No.268 ot 1996 

Shri Nomal Chandra Das and 55 others 	 . . . .Applicants 
By Advocate Mr A. Ahmed 

-versus- 

Union of India and others 	 ... .Repondents 
By Advocate Mr S. All, Sr. C.G.S.C. 

,Oripplicatjon No.279 ot '1996 
'Shri D.D.,hattacharjeeand 31 others 	 ....Applicants 
By AdvocatMr A. Ahmed- 

Union of Th'dia and others 	 ... .Respondents 

y 	vocate Mr S. Ali, Sr. C.G.S.C. 

Original Application No.13 of 1991 

Shri Hari Krishan Mazundar and 24 others 	 .. . . Applicants 
By Advocate Mr A. Ahmed 

-versus- 

Union of India and others 	 ... .Respondents 
By Advocate Mr S. Mi, Sr. C.G.S.C. 

OrIginal Application No.14.ot 1997 
Shni Jatin Chandra Kalita and 19 others 	 ... .Applicants 
By Advocate Mr A. Ahmed 

-versus- 

Union of India and others 	 ... .Respondents 
By Advocate Mr S. All, Sr. C.G.S.C. 

• 0 

/ 
	

- f 	 .' 



I, 

:2: 

N 
4 

6. Original Application No.91 of 1996 

Shri B3niel Sangina and 81 others 	 .......Applicants 

By Advocate Mr S. Sarma and Mr B. Mehta. 

• 	'-versus- 

Union of India and others 	 Respondents 

By Advocate Mr G. Sarrra, Addi. C.G.S.C. 

7. Original Application No.87 o 1996 

Shri C.T. Balachandran and 32 others 	 Applicants 

By Advocate Mr S. Sarma and Mr B. Mehta 

-versus- 

Union of India and others 	 .. .....Respondents 

By Advocate Mr G. Sarma, Addi. C.(.S.C. 

Original Apolication No.45 of .997 

Shri L. Shtshidharan Nair and others 	 Applicants 

By Advocate Mr S. Sarma and Mr ,  B. Mehta 

-,ersus- 

Union of India and others 	 Respondents 

By Advoctei1r G. Sarma, Addi. .G.S.C. 

Origial Ap1ication No.197 of 1996 

7Stiri 	/ceorge and 66 others 	
Applicants 

By Advocate Mr S. SarTna 

-versus- 

Union of India and others 	 • 	.....Respondents 

By Advocate Mr A.K. Choudhury, Addi. C.G.S.C. 

Original Application No.28 of 1996 

Shri Hira).al Dey and 8 others 	 Applicants 

By Advocate Mr A.C. Sarma and Mr H. Talukdar 

-versus- 

Union of india and others 	 Respondents 

By Advocate Mr A.K. Choudhury, Addi. C.G.S.C. 
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II. 'Original Application No.190.of 1996 

National Federation of Information and 
Broadcasting Employees1 Doordarshan Kendra, 
Nagaland Unit, represented by Unit 
Secretary - A. Beso. 

Mr A. Beso, working as Senior Engineering 
Asstt. (Group C), D.D.K., Kohima. 

.......Applicants 

By Advocate Mr S. Sarma and Mr B. Mehta 

-versus- 

Union of India and others 	 Respondents 

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C. 

'12. Original Application No.191 of 1996 

Shri Kedolo Tep and 16 others ......Applicants 

By Advocate Mr S. Sarma and Mr B. Mehta 

-versus- 

Union of India and others 	 Respondents 

' By Advocate Mr A..K.. C.oudhury, Addi. CG.S.C. 

13. Original Application 'No.55 of 1997 

Shri Ranjan Kumar Deb, 
Secretary, All' India R.M.S. & Mail 
fioto'r Service Employees Union and 
32 ot'h-ers. 

Shri Prasenjit Deb, S.A., Railway Mail 
Service, Dimapur Railway Station, 
Dimapur, Nagaland. 

Applicants 

By Advocate Mr N.N. Trikha 

-versus- 

Union of India and others 	 Respondents 

By Advocate Mr G. Sarma, Addl. C.G.S.C. 

14. Original Application No.192 of 1996 

National F'ederatiOn of InformtiOn 
and Broadcasting Employees, 
All india Radio, Nagaland Unit, 
represented by Unit Secretary - Mr K. Tep. 

Mr Kekolo Tep, Transmission Executive, 
All India Radio, Kohirna, Nagaland. .Appi ica.nt S .  

By Advocate Mt S. Sarma and Mr B. Mehta 

-versus- 

Union of India and others ' 	.......Respondents 

By Advocate Mr A44--c# 	 C.G.S.C. 



15, Original Application N0.2b of 1997 

Shri Jagdamba Mall, 
General Secretary, Civil Audit & Accounts 
Association, and 308 other employees of 
the Office of the Accountant General, 
Kohirna, Nagaland. 	 . . . .Applicarits 

By Advocate Mr N.N. ltikha 

-versus- 

Union of India and others 	 ... .Respondents 

By Advocate Mr G. Sarn, AddI. C.G.S.C. 

ORDER 

Date of decision: 10-6-1997 

Judgit delivered in open court at Kohima (circuit 

sitting). All the,app1icatiOflS are disposed of. No order as to 

costs. 

5d/-VICE 0-IAIIIMAN 

VU.IiDBER (A) 
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BARUAH.J. (V.C.) 

ORDER 

'a 

All the above applications involve common questions 

of law and 	similar 	facts. Therefore, 	we 	propose 	to 	dispose 	of 

all the applications'by this common Order. 

2. 	- Facts for the purpose of disposal of the applications 

are: 

The applicants are employees of the Government of 

India working India working in various departments including 

Defence Department. O.A.Nos.266/96, 268/96, 279/96, 18/97 and 

• • IAL9 7 ;are Defence Civilian employees under the Ministry of 

Defence'9.A.Nos.91/96, 87/96, 45/97, 197/96 and 28/96 are 

employees \k the Subsidiary Intelligence Bureau Department under 

the Minist' of Home Affairs, in O.A.No.190/96 the members 
•' 	/ 	, 

ofthe.. plicant Association are employees under Doordarshan, 

iiThistry of Information and Broadcasting, and at present posted 

at Kohima, in O.A.No.191/96 the applicants are employees of 

the Department of Census, Ministry of Home Affairs, in O.A. 

No.55/97 the applicants are employees under Railway Mail Service 

under the Ministry of Communication, in O.A.No.192/96 the 

members of the applicant Union are employees of All India Radio, 

and in O.A.No.26/97 the applicant is an employee under the 

Comptroller and Auditor General. 

3. 	All the applicants are now posted in various parts 

of the State of Nagaland. They are, except the applicant in 

O.A.No.55/97, are claiming House Rent Allowance (HRA for 

short) at the rate applicable to the employees of 'B' class cities 

of the country on the basis of the Office Memorandum No.11013/2/ 

86-E.Ii(B) dated 23.9.1986 issued by the Joint Secretary to the 

Government of india, Ministry of Finance (Deptt. of Expenditure), 

New Delhi, on the ground that they have been posted in Nagaland. 
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/ 	
The President of India issued an order dated 6.1.1962 to the 

effect that the employees of P&T Department in the Naga Hills 

and Tuensang Area who were not provided with rent free quarters - 

would draw HRA at the rate applicable to the employees of 

'B' class cities of the country on the basis of O.M.No.2(22)-E.1l(B)60 

dated 2.8.1960. However, the authorities denied the same to 

the employees ignoring the circular of 1986. Situated thus, being 

aggrieved some of the employees approached this Tribunal and 

the Tribunal gave direction to the authorities to pay HRA to 

those applicants with effect from 18.5.1986. Being dissatisfied 

with the aforesaid order passed by this Tribunal in O.A.No.42(G) 

of 	1989, S.K. 	Ghosh 	and 	others -vs-- 	Union 	of 	India 	and 	others 

the 	respondents 	filed SLI 	and 	in due course 	the Supreme 	Court 

dismissed the 	said SLP 	(Civil 	Appeal 	No.2705 	of 	1991) 	affirming 

the 	order of 	this 	Tribunal 	passed 	in 	O.A.No.42(G) 	of 	1989 	with 

-. 	&ome 	modification. 	We 	quote 	the 	concluding 	portion 	of 	the 

Apex Court 	in the above appeal: of the 	 passed juItIgflfnt 
A 

"We 	see 	no 	infirmity 	in 	the 	judgment 

) 

of 	the 	Tribunal 	under 	appeal. 	No 	error 	with 

z the reasoning and the conclusion reached therein. 
We are, however, of the view that the Tribunal 
has 	not 	justified 	in 	granting 	arrears 	of 	House 

Rent 	Allowance 	to 	the 	respondents 	from 	May 

18, 	1986. 	The 	respondents 	are 	entitled 	to 	the 

arrears 	only 	with 	effect 	from 	October 	1, 	1986 

when 	the recommendation of the IVth Central 
Pay 	Commission 	were 	enforced. 	We 	direct 

accordingly and modify the order of the Tribunal 

to 	that 	extent. 	The 	appeal, 	therefore, 	disposed 

of. No costs." 

From the judgment of the Apex Court quoted above, it is now 

A 	
well established that the employees posted in Nagaland would 

be entitled to get HRA as indicated in the aforesaid judgment. 

4. 	The said judgment relates to the employees of the 

Telecommunication and Postal Department. Later on, the civilian 

employees of the Defence Department as well as employees 

of the other departments of the Central Government who were 

not paid HRA, therefore, being aggrieved by the action of the 

\ 	
respondents....... 
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7 	 respondents in refusing to give the benefit of the HRA in terms 

of the judgment of the Apex Court quoted above, some employees 

approached this Tribunal by filing several original applications. 

All the applications were disposed of by this Tribunal by a common 

order dated 22.8.1995. In the said order this Tribunal allowed 

the original applications and directed the respondents to pay 

HRA to those applicants. The Tribunal, in the aforesaid order, 

among others observed as follows: 

"1.(a) House rent allowance at the 
rate applicable to the Central Government 

,IempIoyees. in 'B' 1 (B1-B2) class cities/towns 
for the peribd from 1.10.1986 or' actual date 
of posting In Nagaland if It is subsequent 

•\jhreto, as the case may be, upto 28.2.1991. 

	

at the rate as may be applicable from 	- 

	

Jfjme to time as from 1.3.1991 onwards and 	'. 
4. 

I.ontinue to pay the same.'t 
 

Terea
/
fer the civilian employees of Defence Department also 

ciimed HRA on the basis of the said judgment of the Apex 

Court and circular dated 23.9.1986 by moving various applications, 

namely, O.A.No.124/95 and O.A.No.125/95. This Tribunal by yet 

another common order dated 24.8.1995 passed in O.A.Nos.124/95 

and 125/95 allowed the applications directing the respondents 

to pay HRA to the Defence civilian employees posted in Nagaland 

in the same manner as ordered on 22.8.1995 above. These orders 

were, however, challenged by the respondents before the Apex 

Court and the said appeals alonwith some other appeals were 

disposed of by the Apex Court in 1'_.A.Nil592 of 1997 dealing 

with Special (Duty) Aflowance and other allowances. However, 

the Apex 'ourt did not make any reference to HRA in. the order 

dated 17.2.1997. ThE!foe, it is now settld 1:1t t1e omploye:; 

posted in Nagaland are entitled to HRA. 

5. 	In view of the above and in the line of the Apex Court 

judgment and this Tribunal's order dated 22.8.1995 passed In 

O.A.Nos.48/91 and others we hold that all the applicants in 

>J> 	the above original applications are entitled to HRA at the rate 

applicable........ 

irr• 



"2.(a) 	Licence 	fee 	at 	the 	rate 	of 10% 

of 	monthly 	pay 	(subject 	to 	where 	it was 
prescribed 	at 	a 	lesser 	rate 	depending upon 

the extent. 	of 	basic 	pay) 	wth 	effect from 
1.7.1987 	or 	actual 	date 	of posting 	in 	Nagaland 
if 	it 	is 	subsequent 	thereto, 	as 	the 	case may 
be, 	upto 	date 	and 	contlnw 	to -pay the same 
until the concession is not withdrawn or modified 
by 	the Government 	of lnd 	or 	tiU 	rent free 
accommodation is not providd." 

The aforesaid judgment covers the pi q'sent cases also. Accordingly, 

we hold that the • applicants are enti ;Led to get the compensation 

in 	lieu 	of 	rent 	free 	accommodatbn 	in 	the 	manner 	indicated 

IV  
•1 

-- - - 

L . 	 1 F 

t- 

4 : 
I 

/ 
	 applicable to the Central Government employe..s of 'B' class 

/ 
	

of cities and towns for the period from 1.10.1986 or from the 

actual date of posting in Nagaland If the posting is subsequent 

to the said date, as the case may be, upto 28.2.1991 and at the 

I.'.  rate as may be applicable. fron time to time from 1.3.1991 

onwards and continue to pay the same till the said notification 

is in force. 

6. 	Accordingly we direct the respondents to pay the 

applicants I-IRA as above and this must be done as early as 

• 

	

	possible, at any rate within a period o three months from the 

date of receipt of the order. 

In O.A.Nos.91/96, 87/96, 19(1/96, 19 1/96, 45/97 192/96, 

197' 	and 55/97, the applicants havf also claimed 10% compenSa- 

.1 	ticj)/p lieu of rent free accornrodation. The learned counsel 

applicants submit that ;:his Tribunal in O.A.No.48/91 

• • 	others have already gran.. ;uch compensation. Mr S. AU 

learned 'Sr. C.G.S.C. and Mr' 3. Srma, learned AddI. C.G.S.C., 

do not dispute the same. 

(S I . 
• S I 

	 8. 	We have gone t1ogh the order dated 22.8.1995 passed 

in O.A.No.48/1 and othe?s. In the said order this Tribunal, among 

others, passed the following order: 



• 	 • -- - 

• 	 / 

• 	 in the said order. 

9. 	Accordingly we direct the respondents to pay to the 

- applicants 10% compensation in lieu of rent free accommodation 

as above. This must be done as early as possible, at any rate, 

within a period of • three months from the date of receipt of 

this order. 

,io. 	•: All the applications are accordingly disposed of However, 

considering the entire facts arid circumstances of the case we 

make no ordf-,as to costs. 
4- 
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Respondent(s) 	 \-k c.  

Advocate for Applicant(s) 	¶ 	P(, (fl 

C 	( 

Advocate for Respondent(s) 

- 	
. 

6.4.98 
This Misc. Petition has been 

filedby 	the 	petitioner/respondents 

praying for extension of time ti 

implement the order dated 10.6.1997 

passed by this Tribunal in 

O.A.NO.279/96. 	Mr 	S. 	All, 	
learned 

Sr. C.G.S.C. submits that the 

respodneritS have accepted the judgment. 

However, it requires three months more 

t i i from today to implement the 

judgment. Mr A. Ahined, learned counsel 

for the opposite party/apPliC8fltS on 

the other hand, opposem the prayer. He 

submits that already one extension was 

given for three months and another three 

months will be too long a period. He 

further submits that if at all the 

Tribunal IS inclined to grant time it 

may be for one month only. 

C o nsidering the submission of 

the learned counsel for the partieS we 

feel that two months will be sufficient 

for implementation of the order. 

Accordingly we grant two months time 

from today to implement the order. No 

fuither extension will be granted. 

The 	Misc. 	petition 	
is 

accordiflalv dinr." r,f 

s/vIczo1AUr%AN 

i/P'ER (A) 

Memo .?b V 2 41 	 Dated 2 .2 1 'Pe' 
Copy for information and necessary a ion to $ 
i Mr.SJ%li. Sr.C.G.$.C.,GAI, Gawahati Benchj3uwahati. 

Mr.A.Ahmed, Advocate 1  Gautiati High Court,Guwahati 

gAjL ), 
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